GENL sl eDUINISTRATIVE LRIBUNAL, JaBaLPUR BENCH, J aBAlPUR

Ocriginal application No., 391 of 2000

Jabalpur, this the 3rd day of December, 2003

Hon'ble Shri il.P., Singh, Vice Chairmén
Hon'ble Shri G. shanthappa, Judicial Member

Brij Mohan Paliwal, 5/0. late Shri L P-

aliwal, aged 58 years, Chief accounts

Officer, /0. 19, Prakash Nagar,

Indore. ese Applicant

(By Advocate - Shril V., Tripathi)

Ver su s

1, Union of Indiq,
through its Secretary,
liinistry of Communication,
Degpartment of Telecommunication,
New Delhi.

2e The Director Ceneral,
Finistry of Commmnication,
Deptt. of Telecommunication,
East Block, 1 Wing II, Ground
Floor, RK Puram,
New Delhi - 110066.

3e The asstt., Director (General),

’ (Vigilance), Deptte. of Telecow
manication, BZast Block, 1, Wing II,
Ground rFloor, RK Puram, '
New Delhi. 110066,

4 Chief General ianager,
MePes Telecom Clrcle, Bhopal,
Hadhya Pradeshe. e RrRespondents

(By aavocate - Shri 5.4, Dharmadhikari)

O R W E & (Oral)

By P, Singh, Vice Chairmen -

The &pplicant has filed this Original Application
seeking ulrection to set aside the suspension order dated |
02.0542000 (annexure «~-1) and has also sought to direct

the respondents to reinstate the applicant with all

consequential benefits,




was initially appointed as Clerk in the P & T Department on

2nd Decenber, 1963. Subseguently he was promoted to the
post of Chief aAccounts Officer, Telecom with effect from

18.11.1998 . according to the applicant he was falsely
implicated in a trap cease when he was posted at the office
of Telecom District MMenager, Mandsaur . From Mandsaur the
applicant was trunsferred to khandwa by an orcer dated
25.10.1999, While he was posted at Fandwa he was placed
undger suspension vide order dated 02.05.2000. later on the
Special Court, CBI, Indore vice order dated 28.9.01 found
that no criminal offence is made out against the applicant.
Before the uforeseid order is passed by the Special Court
C81I, the order of suspension was roevoked vide order dated
20 «02.2001+ The applicant has since retired from service
Weeoefe 30.09.2002 on attaining the age of superannudation.
Before the retirement of the applicant @ charge sheet was

issued on 04.06 .2002 and the disciplinary proceedings &re

still continuing even after his retirement.,

3. Heard both the learned counsel for the parties ana

perused the records. It is &an admitted position that the
suspension order has been revoked by the respondents in
Fepbruary, 2001 ena the epplicant has retired on 30.09.2002
The responaents heve not yet taken any cecision to kregul-
ate the period of suspension from (02.,05.2000 to 20 0242001
since the applicant has retired, no disciplinary proceed-
ings can be continued against the applicants under the

CCS (CCA) Rales., Only proceedings under CCS (Pension) Rile
1972 are pending @gueinst the applicent. The contention of

the epplicant is that since he has retired from service
the period of suspension should be regulated uncer Fundé-

Qx\\ﬁental file 54-.B« On the other hand the learned counsel



* 3 *

for the respondents hds submitted that the decision to
regulate the period of suspension will be taken only &after

the proceedings under CCS (Pension) Rules are concluced.

4. Keeping in view the @bove facts, we are of the
ccnsidered view that, as the appliceant was placed under
suspension because of the trapping in the criminal offence,
which was under investigation and as the investicgtion is
over and the sSpecial Court of GBI has already exonercted
the applicant, the period of suspension has nothing to Go
with the departmental proceedings under the CCS (Pension)

riles, 1972.

5 We, therefore, direct the respondents to take a
decision to regulate the period of suspension from
02.05.200C to 2040242001 @s per Fundamental Rule 54-B,
within a period of two months from the date of receipt of

copy of this order. Oa sténds disposed of accordingly.

No costse.

(iieP'e Singh)

Judcial Menber Vice Cheairman
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